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DATE OF DEClSlONl52-i993 

MrKM Hassan & 2others 	Applicant(s) 

firPK Madhusoodhanan. 	Advocafe for the Applicant (s) 

Versus 

U0Irepresentedby _SecretaryRespon d en t( s ) 

fl/a Railii2ys, New Delhi & 2 bthers 

Smt_Sums thiDapdapani Advocate for the Respondent (s) 

CORAM: 

The Hon ble Mr. AV HARIDSAN, 3UDICIAL MEMBER 

The .Hon'ble Mr. R RANGARA3AN, ADIIINISTRATIUE MEMBER 

• 	 1. Whether Reporters of local papers may be allowed to see the Judgement? 
To be referred to the Reporter or not? 	t"7 

Whether their Lordships .wish to see the fair copy of the Judgement? 
To be circulated to all Benches of the Tribunal? 

JUDGEMENT 

At.Haridasan,3.•fi. 

M.0-233/93 for joint application is allowed. 

20 	The applicants3 in numberwho are Electrical Fitters, 

Power, have Liled this application for a declaration that they 

are entitled to get the benefits of reclassification ordered 

• 	by the Railway Board at nnexure-ki and for a direction to the 

second respondent to .grant the eligible reclassification bene-

fits to the applicants w.a.f. 1.7.1985grantiflg thempromotion/ 

upgradation w.e.?. 1.1.1984 or in the alternative, to direct 

the secohd respondent to consider and dispose of the representa-

tion made by them. claiming the benefit in the ligh't of the 

2 . 
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judgement of this. Tribunal in 04-200/90. It appears that the 

applicants have made a'detled representation jointly claiming 

the benefits of reclassification and upgradatiön inviting atten- 

tion to the judgern ant of the Tribunal in O-200/90 on 14..10:.1,992 

to the Divisional Prsonnel Officer, Trivandrum. This represen-

tation is yet to be. 'disposed of. When the application came up 

for admission, the counsel on either side submitted that the 

may. 
application/be disposed of at the admission stage itself with 

approprIate directiqns regarding disposal of the representation. 

3. 	In view of the above submIssion of the counsel at the 

Bar, we admIt the applicaon and dispose it of with a. direction 

to the second respondent to'cnsider the representation submitted 

by the applicants on 14.10.1992 in the light of the observations 

contained in the judgetnent in OA-200/90 and. to communicate' a 

speaking order to the applicanwithin a period of two months 

from the date of receipt of a copy of this order. No cude as 

to costs. 
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